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[Shri M. C. Shah] 
brought forward because there was 
pressure. As a matter of fact, we have 
gone further and we have taken a 
very bold step to move forward to 
wards the attainment of our goal, 
the socialistic pattern of society. As 
regards the taxation proposals, we 
have increased the tax and if, still, 
my friend Shri Gadgil feels that we 
have taken a retrograde step, then 1 
can only say that he is very much 
mistaken and he only wants to say 
things for the sake of saying things.

He also spoke about a ceiling on 
incomes. That matter was also ex
plained at great length. Even the 
Taxation Inquiry Commission have 
suggested that the ceiling on income 
should be 30 times the income of a 
family, and that too net income. If 
we consider the per capita income at 
about Rs. 264 or Rs. 300 and take 5 
members in a family, it comes to 
Rsu 1,500 and that multiplied by 30 
gives Rs. 45,000 net. As a matter of 
fact, it has been explained that those 
people who will get an income of 
Rs. 5 lakhs will have a net income of 
about Rs. 94,000 or so. At the same 
time, this goal of having Rs. 45,000 
net also cannot be achieved aU of a 
sudden. We have to go gradually to
wards that end, and we are just con
sidering, as I have already stated, all 
other recommendations of the Tax
ation Irujuiry Commission. There
fore, one must hold patience and pro
ceed slowly and see what the pattern 
that is coming before us is. So i say 
that that argument was many a time 
exploded. Still he has got that pet 
phrase ‘ceiling on income* every now 
and then to parade before the House.

There are no other points which 
have been raised, and I do not pro
pose to take the time of the House 
ftirther.

Mr. De^ty>Speaker: The queâ tion
is:

**That the Bill, as amended, be 
passed” .

The motion was adopted.

COMMANDERS-IN-CHIEF (CHANGE 
IN DESIGNATION) BILL 

The Minister of Defence (Dr. 
Katju): I beg to move:

“That the Bill to amend certain 
enactments for the purpose of 
changing the designation of the 
Commanders-in-Chief of the 
Armed Forces, be taken into con
sideration.”

The House is aware that two months 
ago, or rather a month ago, the Prime 
Minister announced in this House that 
having regard to the fact that under 
the Constitution the President is the 
Supreme Commander of all the De
fence Forces, it has been decided that 
the designation of Commander-in- 
Chiel! o| -the Ar^y, Commander-ito- 
Chief of the Navy and Commander-in- 
Chief of the Air Force should be drop
ped and those officers— ĥigh officers 
—should be called Chief of the Army 
Staff, Chief of the Naval Staff and 
Chief of the Air Staff. In many en
actments. the word ‘Commander-in- 
Chief is used and a certain authority 
is also vested in those officer.- by 
them. It is not the intention of the 
Government to reduce the authority 
of these officers. Therefore, what this 
Bill intends to do is that wherever 
the expression ‘Commander-in-Chief* 
is used, it should be replaced by the 
words "The Chief of the Army Staff’. 
‘The Chief of the Naval Staff* or ‘The 
Chief of the Air Staff, as the case 
may be, so that the structure may 
remain as it is and there should be no 
reduction of authority. The object 
of the Bill is concisely explained in 
the Statement of Objects and Reasons. 
It is a purely formal measure and I 
commend it for the approval of the 
House.

Mr. Deputy-Sipeaker: Motion moved: 
“That the Bill to amend certain 

enactments for the puipose of 
changing the designation of the 
Commanders-in-Chief of the 
Armed Forces, be taken into con
sideration.’*
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Shri K. K, Basn (Diamond Harbour) 
rose—

Mr. Depnty-Speaker: This Bill has 
to be disposed of in 15 minutes.

Sliri K. K. Basa: I shall finish in 
four or five minutes.

This Bpl has been moved to give 
legal sanction to the icheitte which 
has been stated earlier by the Prime 
Minister that they want to give the go- 
bye to the system that was prevalent 
in our country, and in the new set-up 
of things they are going to have this 
new nomenclature. So far as it goes, 
certainly it is necessary in the new 
set-up of things that we have since 
1947 that the system of administration 
of the three wings of our defence 
forces may have to be changed *and 
the nomenclature has necessarily to 
be altered. But what I feel is that 
just by changing the nomenclature 
the situation will not improve.

Pandit IL C. Sharma (Meeiat XMstr.- 
South); What else does he want?

Shri K. K. Basn: We all want that 
after 1947, as things have changed in 
our country, the relationship of the 
Defence Forces with the common man 
of the country must find expression in 
a better relationship. I do not say 
that there has not been any alter
ation; there might be some. As a 
matter of fact, the defence forces have 
been utilised sometimes for good work 
in the interest of the conunwi man. 
But we still hope that the Defence 
Minister will make an ê ffort to ^ee 
that it is improved. Unfortunately, 
the rdationship of the officers, who 
were trained in the British atmos
phere, with the ranks of the army still



[Shri K. K. Basu] 
continues to a large extent to be the 
same. There might have been some 
improvement. But what I feel is that 
it is absolutely necessary to do away 
with all the past connections, the
ill effects of the past relationship, 
based upon the tie-up with the British 
system. It is a good thing that in the 
Army and the Air Force, we have 
Indian Chiefs but in the Navy we 
still continue to have a B riti^  Chief.

Of course, the Prime Minister said 
the other day that we do need some 
more experience in the Navy. That I 
can understand. When you want to 
build up a modern defence organi
sation in the Army, Navy and Air 
Force, it may be necessary to have for 
advice some experts. But their func
tions should be merely limited to that; 
their relationship with the organis
ation should be limited to that, and 
they should have nothing to do with 
the administration or executive 
fimctions. I hope that if not in the 
course of a few months, at least by 
the end of this year, the entire de
fence strength will be thoroughly 
Indianised, except possibly that there 
may be one or two experts who 
might be necessary. I hope our new 
Defence Forces will see that not only 
the nomenclature is changed, but the 
outlook and attitude is changed, not 
only as between themselves and the 
common man but also as between 
officers and the other cadres, which 
will be in tune with the democratic 
concept that we are trying to build 
up in our country.

Dr. Katin: Little has been said
about the Bill itself, but other points 
have been raised. I shoxild like to 
assure my hon. friend, who just pre
ceded me, that there is no greater 
anxiety than the question of Indianis- 
ing the entire services. We have been 
making rapid progress in this direc
tion and during the last seven years, 
the aim has been kept in view and 
the utmost effort has been made to 
appoint suitable Indian officers. Very 
large numbers of people have been 
sent abroad for training. Wherever 
you find a non-Indian officer, the
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House may take it that that is because 
of compulsion, because of necessity, 
because we cannot find a suitable 
officer here. Please remember al
ways that our Navy is a new Navy, 
that our Air Force also is a new Air 
Force, and that it requires very 
highly trained technical staff to run 
it and to show the way. We are do
ling very well. I cannot say, how
ever, that, within 1 2  months, our 
aim of complete Indianisation shall 
be reached, but I do hope that with
in a very few years we shall be able 
to do it.

So far as the point that was raised 
by my hon. friend who spoke in Hindi 
is concerned—he spoke something 
about interpretation—I am not myself 
a great scholar, but I shall look into 
this matter and see to it that proper 
designations are used. It is not a 
question of liking the word “Com
mand” Wherever you go, in a canton
ment station, there is always an Offi
cer Commanding. Similarly when we 
go to a Command, say, the Eastern 
Command, there is an Army Com
mander. So far as the Chief of Staff 
is concerned, it was done so because 
it was considered unsuitable that 
the word “Commander-in-Chier* should 
be used.

Mr. Deputy-Speaker: The question
is:

‘That the Bill to amend certain 
enactments for the purpose of 
changing the designation of the 
Commanders-in-Chief of the 
Armed Forces, be taken into con
sideration.”

The motixm was adopted. 
Clauses 1 to 3 were added to the Bill, 

The Schedule was added to the BiU. 
The Title and the Enacting Formula 

were added to the Bill.
Dr. Katjii: I beg to move:

‘That the Bill be passed.”
Mr. Depnty-Speaker: The question

is:
«That the Bill be passed,” 

motion was adopted.




